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JHARKHAND BOVINE ANIMAL PROHIBITION OF SLAUGHTER

AN ACTT

ACT, 2005
[THARKHAND ACT, 11, 2005]

O PROMIBIT THE SLAUGHTER OF COW AND ITS PROGENY N JHARKHAND

Be it enacied by the Tharkhand Legislature in the fifty sixth year of Republic of

India as follows -

section-1: Short titke, extent and commencement =-

a

d

=

k.

This Act may be called the Jharkhand Bovine Animal Profibition of
Slaughter Act, 2005,

11 exzends 1o the whole of the State of fhark hand,

It shall come o force from the date the State Governmens may, by notification in the
offical Gazene; notify

Diefinition=In this Act, unless the context piherwise requires ;-

"heel™ means Aesh of Bovice amimals:

Buvine animal” means and inchedes cow, calt, kefer, bull or bullock,

‘hull' means an uncastrated male above the age of three years belonging to the species
of Bovane aniosals,

tallock’ means & castrared male above the age of three years bedonging (o the speaes
of Bovine animals,

‘cail’ mieans a castrated or uncastrated mabe of the age of three years or below belonging
1o the species of Bovine aninals,

‘cow’ means a female above the age of three years belonging to the species of Bovine
animals,

heifer’ menns & female of the age of three vears or below helonging to the species of
Rovine animals,

‘slaughier’ means and includes intentional killing for any purpose by ary method whal
wie ever, it also includes as sech type of bodily injury or disability which may civse
death 1 ordinary course of natwre bat should mot mesn or include acaidental killing o
killma in borafide self defence,

‘export’ means to take out of the state of Jharkhand to any other place out of the
state of Tharkhand,

compotent authoritny” means any officer pof below the rank of Sub-divisiomal 1fogis-
fricie who may be authosized by the state Government by notificatson in the nfficial
Gazetie, for the parpose of this Act

‘eede means the code of criminal procedure, 1973 {2 of 1974,

“woterinary officer” means veterinary officer of Tharkhand Animal Hushandry Servces
who may be authorized by the State Government by notification in the official Gazetie
"appealing suthority” means aay officer not below the rank of depuby
commissioner, who may be authorized by the State Government by nofification in the
pificint Craeemne
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Sectjon=3 : Prohibition of slaughter of bovine animal :-

A Mot withstanding anything cortamed in any law for the rme being in foree or in any
EEAgE o7 Cikatom 1o the CONLrary, ne person shall slaughter of cause 10 be slaughicred o
affier or case 10 be offered for slaughter any bovine animal;

B The State Government may by general or special arder and subject to such condition
as it may think fit to exempt any person or instityte from the operation of this &t
a3 allow the slaughter of any bovine animal or the possession of flesh thereod o any
medical or research purpose,

seclion-4 : Prohibition on transpert of bovine animal for slaughter :-
No person skall transport er offer for iransport or cause (o he transported hovine animals
from any piace within the State 1o any place outside the State Far the purpose of its shaughier
in comtravention of the provisions of this Act or with the knowledje thit it will be or is Bkely 1o
e slaughtersd,

seedion-4 {A4) : Restriction 4n export -
No pesson shall export o cause o be exported any bovine animals for the purpose of slaughter
gither divectly or thrensgh his agent of servant or any other person acting on fus behall

comtravention of the provisions of this Act or with the knowledge that it will be or iz
likely to be staghtered

Section-4 (B} : Permil for export =-
i1) Any person desiring te export any bovine animal shall apply for a permit to such
officer, as the State Government may by notification appoint in this beholf, stating 1he
reasens for which they are to he exporied sod also the number of hovine animals and the
e of the State 1o which they are proposed to be exporied and shall also file 2
declaration that it shall net be slaughtered
{2} The officer appointed under sub-section {1} shall after sat isfying humaelf about
the genuinencss or ctherwise of the request of the application either grant or refuse
to grant him & permit for the export of any bovine apimal specified in the application
Provided that an application for the grant of & permit shall non be refused wnless the
application has been afforded an appertunity of being feard and the reasons fior the refusal
wre pecorded;
Provided jurther that the pesmit shall net be granted for export of anv bovine animal 10
1 State whers cow slaughier s not banned by law
sectinn=4 () : Specinl Permils -
The Stare Government may issue special permits fO7 ranpo OF expon of b
animals if' it 15 of the opinson that it wall be in the pubbic interests to do 5o

secrion-4 (06 : Transit Permits -
Ay person wha wants to transport any bovine anmal from ope State to other via
Tharkhand State must take transit permit from competent guthority notified by the
Cronvernsment Broms e 1o fime

Sectinn-5 : Prohibition of sale, purchase or otherwise disposal of bovine anhmals -
Mo person shall purchase. sell or otherwise dispose of or offer w0 purchase, sell or
ofherwise dispose of of cause to be purchased, sold or otherwiss dispose of bovine amimais
for staughter or kiowing or having reason to believe that such cattle shall be slaoshtered
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Section-6 : Prohildtion on possession of bovine animal Mesh :-

Notwithstanding anything contained in any other law for the time being in force,

i person shall have in his possession of fesh of bovine animats stauglter in contryvention of
the provisssns of this Act.

Seetbon-T : Prohibition of sale of bovine animauls Qesh :-

Mot withstanding anything contained in any other law for the time being n force,
nir person shall sell er offes for sale or cause to be sold bovine apimals’ flesk or its
product in any oo whach fas been slaughiered in contravention of the provisicns of
this Act.

section-8 @ Establishmvent of Institutions :-

These shall be established by the Government or by any local authority, when so
directed by the Gowvernment, sstitutions for the reception, maintenance and care of
uneconomic cows, of the State Government may declare any existing Institution 88 an
Institution established under this Act

Section-9 : Levy of charges and fees -

The State Covesnment, or the local authoriy, if so authorieed, may lewvy such fees as may
be prescribed for care and mamienance of uneconemic cows in the institumons.

Section-10 : Power of entry, search and seizure :-

{21

{31

{a

1d]

lch

For 1he purpose of enforcing the provisions of this Act the competent Authority or the
vetermary officer or any person suthorized by the competent outhority or the vetarinary
officer in wamting in this behalf, shall have power o enter and inspect any permises
within the local limits of his jurisdistion. where he has reason 1o belisve that an
affence under this Act has been, or is being or is likely 10 be committed
Every such person in occupston of any such premises as is specified in sub-sacton | §1 shall
obtain the permission as the case may be for the previeus purpose as he may regume and
shall respond o any quesson that may be posed w him by the competent authority
vetesinary officer or the authorised persen s per is best knowledge any belief
Aery police officer not beow the rank of sub-inspector or any person authorized o this behali
b the State Government may with a view o secunng comglmnes with the provision of the
section 4 (a) and section 4 (b or for satsfving himself that the provision of the said
section has been complied with-
enter. stop and scarch or suthorie sy person o ender, stop and search nny vehacke wsed or
intended to be used in the expont of bovine animals.
Simzz or aushorize the seiacre of bovine animals i respect of which he suspects that
any provisions of section 4 {a) or 4 (b has been, 15 beang or & about 1o ke contravened, along
with the vehecle in which such anmmals are found and thercafier take or authorise the
taking of all necessary measures for secunng the production of the animals and
vehicle 4o seived, in a court and for their sate custody pending production
The provisions of section 100 of the code of crimina? procedure, 1973 (a0, 2 of [974)
relaing o search and sensure shall, so f2r as may be, opply to search and seizuces wnder this
seciion.

Provided furvher thai the State Government may, by nofificarion i the
afficial gazete canfer the power wider this Aot wpon any person or grorp of
persons considered fo be aoting in public irterest
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Section-11 : Custody and disposal of bovine animal seived (-

(1) Whenever as a result of search or seizune or &s a result oF inspection or otherwise the bowne
animal are seed, the custody of the seized boving animal pending final disposal of the case
pay b entrusted by an order of the competent authority to any recognized voluntary agency
wirking for the weifare of such animals or 10 any institutiondocel suthority as established
urnber Section-§

Provided that where, there 15 no such voluntary agency or local institution, the
competent  suthority may entruzt the custody of bovine animals 10 any such agency or local
instituticn owtside the areq or to any other suitabie person, who volunteer 1o maintain such
animal hut in 6o case such custody may be given to the accused o any person connected
with the violaticn of the provissons of this Ao

(aring the custody period the expenditure on Bovine animals will be bome by the
Ammal's owner as per the dirsction of the competent authority

(2} whenever any case is finally disposed of Further orders regarding custody or
permanent entrustment of bovire ammal zhall be made by competent awtherits
subyect to such terms and conditions as may be deemed proper

i3 Any person agerieved by a0 order made under sub-section (1) or sub-section (2} may
within 33 days from the date of the said order. appeal it 10 the appealing anharily

(4} On such appeal the appeating authority may after giving appeatlant and (he
respondent opportumty to be heard, direct the order 1o be stayved pending disposal
of the appeal or may modify, alter or annul the order and make any firrther orders thai
=y be just, and

(3} whenever any bovine animal 15 seized wider this Act, the competent nuthority or the
appealing authority shall bave, and ned withstandimg any thing to the contrary contamed
i any athir Bow For the tinve besng m force, any other court, Tribunal or other autheity
shall not save, jrisdiction o make orders with regard 1o possession, delivery disposal
& release of such animals

section-12 ¢ Penally -

P whoever contranvenes or aliempts to contravene or abess 1w coniravention of the provision:
of section-* or section-5 or section-6 or seefion-7 shall on conviztion e pandshed
with @ rigorous mpnsonment of either deseription for 4 tecm wivich shall not be
less than one year bt may extend to 10 years and with fine whsch ney extend o ten
ez Aipess

(2} whoever contravenes or atiempts to contravene or abets the contravention of the provisions
of sub seation {a} and {b) of section 4 shall on conviction be punished with
rigorgs imprssaments of either deseription for or term which may exaend up 1o 3 years
and witn 4 hae which may extend to 5 thousand rupees.

Frovided that except for special and adeguaete reasons (o be recorded in the
judgmrers of the oot such impr'::.-:slununt chall not be less than =3 months gnd sech
fire shall not be kess than one thowsand rupees
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{31 whenever a vehicke 15 found to have been used in transportation of Cattle or beef
contravening any provision of this Act the vehicle shall be forfeited 1o the Sate
Government

Section-15 ¢ Powishavent for intentionally injuring any bovine animal :-

whoever intentionally cavse @rievous injuries to & bovine animal shall on conviction be
punished with rigorous mmprisonment for a term which shall net Be less than one year but
may extend i 1o three YEArS and with lne which may extend 1o three thousand rupees

Explanation : For the purpose of this section grievous injury shall inchade -

(i) Emmsculaticn (i the case of a bull)

(7 Permanent provation of sight of cither eve.

(111 Permanent privation of hearmg of sither ear

(i) Privation of amy member of joing

(vy Frachoe or distocation of a bone or a tooth.

(vib Ay burt that endangers life or which causes the sufferer severe bodily pain and
ultinsately render undit or crseniceable

(2 Whoever abets the commission of an offence under sub-section (1) shall be gutley of
abetrment of the 2asd offence and shall be hakble for the same punishment as pravided
fiog the sandl offence

section-14: Burden of proof ;-

Where any person i5 proscouted for the offence under the provisions of thas Acl
the burden of proot that he had mot committed the offence under the provision of the Act,
shail be on ham, if the prosecution is in a postion 1o produce the prima facke sadence agams
him ar the first instance

section-15: Cantravention of artempl of contravention :-

Wheever Comravenes or attempds to contravens any of the provisions contaieed m this
Ait shall be punished as specified in this Act

Section-16: CHfence to be cognizable and Non bailable :-

Motwithstandeng amyrhing 10 the contrary contiwned i the Code of Crsninal Procedure,
1973 {Act 2 of 1974}, an offence under this Act shall be cogmzable and non bailable

section-17: Person excrcising power under this Act deemed to be pubhic servanis :-

ANCompetent authornty, Vetennary Officers, Appealing suthomiy and mmy other persons
exercising power under this Act shall be deemed to be public servant wathin the mesmng
of Section 21 of the Indian Penal Code, 1360 {45 of 1 B&0)

Section-18: Protection of persons acting in geod Faith :-
Mo suit, prosecution or other begsd proceeding shall lie against any person for arything
which is o gosod Basthos done o mignded to be done under this Act or rules made there under
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cotbon-1%: Exempiion :-

{11  Mothing in Section-3 shall apply to the slaughter of Bovine ammal,

{a)  whose suffering is such &5 fo rerder its distinction desirable according to the cortificae

of the Veterinary Officer of the area or ssch other officer of the Animal Husbandry Pepaniment
iz may be prescribed, o

(k) Whach s suffermg from any contagous or infection dizease notified as such by the
Crovernment,

(21 Wherett isintended to slisghter a cow for the reasons apecified in clawse (a) or clayse(h)
of Sub-Section (1) it shall be incumbent For a person doing 5o (o ahtain a prior peanisson in

writing of the Veterinary Officer of the area or sech other officer of the Ammal Husbandry
Department 21 may be presceibed

Section=20; Power (0 make rubes ;-

The state Government may, by potification in the official Gazette, make rules for the
purpese of carrying out the provisons of this Act
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